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qEF TREg i TS A

e faeett, 10 TS, 2026

RT3, 3749(3T).— Fea I ALHTT, T TISTHTT AT 1956 (1956 T 48) (Forer To# =oe T2
Ih ATATHIH FZT AT 2) T &TT 3F 30l ST-GTT (1) BT T& AHAT T TART FId g, Tg THTATT 2l ST
F wATq & 9fEm Sme Tsw F 9w dfede e O ONH116A F O BRAT 0 0w
6.71.56.500 (ZHMIHE HINST GETR-TIAH-HIIATH) TF 6 -G 6 [FAO (FTSH0/TeE qMee
AR 2-FH/4-TT FT FATT A1), FTLEAT, Tl ST TATAT o AT TATSIA o (o0 ag I Tutera g foraer
TTerd Fuie A= ST § QAT TAT 7, UHT S[TH 7 TSI e o6 T e =l =Joo el & |

T AT =t S 3% G | Baas g, 3 g aw &t gy 37 it IT-am7 (1) F e qarh
SIS o forT UHT $(H 3 STF0T 92 TS9O | 39 SATSHEAT 6 TR 6l aTg 8§ ST (o & AT a1
AT T T TR |

UHT ST ST T TTIERT, AT SIUH, T HiGH T2 &l ad 9 7 Tl STt i
ITH IHE ATT AT BT ST s Ferw wriAeRT, sratrsRdat i safera ' § 97 By fafeer g
BT G ST T AL T 3T UHT Il i GAaTe 6 TETG AT UHT ST =T F3d & T4, (@ Fle
g, O g% Iy saea® a9, A<er g1 7 a7 ATardi i Sqard w2 TRT AT AT F7
TEHTT |

5210 GI/2026 (1)
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I SAferfeaw it & 3 it IT-LTRT (2) F Tf werw arfersTe grer oAt A e oft sraer sty

T |
TH ATAGAAT o AN AT ATAT I o6 L@ AT AT AL TETH TTIEHTLL & I FIATAT H JTAE
2 Sl 3 [Raas SARRAT T HLreAvT foham ST aaat 2 |
I

ot STTer Trer o Tt AT e & NH116A % f3.9. 0 7 f3.91.56.500 (zF=ifH Hivee
G -TIATA-HIIIATH) o 0 ST T S ATAT ST T8 ATAT §LAAT Aied qIH H1 Fiere Fawo

TS T ATH: TR ST o &1 7 afem At
EQEE] AU EST || R FIER | g A T || S T S IR ERT
weaT (FaTiTa THT) ()
1 2 3 4 5 6
ATAH T AT DAY

T T ATH: THSANS (H.THA. - 487)

1 38/222 fsfr wifiFeae (S7)|| 0.0358001 (T ) 0.0144881

AT HT ATH: TrahiAr -l

e T ATH: SERTATET (S1.T. H- 249)

2 956 EEi wfiFeT (I)||  1.000031 (TFT) 0.4047066

Total 0.4191947

[®1.5. NHAI/PIU-KOL/BMS/1/Vol-5/3A]
g A HET, FAaw

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 10th July, 2026

S.0. 3749(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH116A
(Kharagpur-Bardhaman-Moregram section of Economic Corridor) in the stretch of land from Km. 0 to Km. 56.500 in
the district of Paschim Medinipur in the state of WEST BENGAL, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, District Magistrate & Collector,
Paschim Medinipur (Collectorate, Paschim Medinipur P.O.-Midnapore, P.S.- Kotwali Dist.- Paschim Medinipur, Pin-
721101) in writing and shall set out the grounds thereof and the Competent Authority shall give the objector an
opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such objections and
after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow
the objections.
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Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling in the stretch of land from Km. 0 to Km.
56.500 of Kharagpur-Bardhaman-Moregram Section (NH-116A) in the district of Paschim Medinipur in the state of

WEST BENGAL
State: WEST BENGAL District: Paschim Medinipur
SL No. (|Survey/Plot Number|| Type of Land ||Nature of Land Area Area
(in Local Unit) (in Hectares)
1 2 3 4 5 6
Taluk: Keshpur
Village: Chakjyoti (J.L No. 487)
1 38/222 Private Agriculture (Jal) 0.0358001 (Acre ) 0.0144881
Taluk: Chandrakona-II
Village: Agrapara (J.L No. 249)
2 956 Private Agriculture (Jal) 1.000031 (Acre ) 0.4047066
Total 0.4191947

[F.No. NHAI/PIU-KOL/BMS/1/Vol-5/3A]
SHAIKH AMINKHAN, Director
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